
•, 
. I 

.; 

i 
IN 'IRE CEN'IRAL ADMINISTRATIVE TFIBUNAL, JAIPUR BENCH, JAIPUR 

I • 

Date of order: 22.5.2001 

OA No.257/1999 

]. 

2. 

l.• 

2. 

3. 

Jarnail . Singh s/o Harnam Singh r /o 12/983 ,_ Mal vi ya 

Nagar, Jaipur. 

Ashok Kumar Karsyal s/o Shri Seva Sinah r/o 10/445 

MSlviya Ncgar, Jaipur. 

Both· the applicants are working· as Floor Manager, 

Doordarshan Kendra, Jhalana, Jaipur 
, I 

Applicants 

Versus 

Union of India ·through the Secretary, ·Ministry of 
j 

Information ana Broadcasting, Government of India, New 

I ' Delhi. 
.. 

Director General, Prasar Bharti (Broadcasting 

Corpora ti on of Indj a) Dooraarshan BhaY.ran, Manoi House, 

New Delhi. 

Director, Doordarshan Kendra, Prasar Bh~rti 

(Broadcasting Corporation of India) Jhalana, Jaipur 

• • Respondents 

Mr. Amitabh Bhatnagar, counsel for the applicants 

Mr. T.P.Sharma, counsel for the respondents 

CORAM: · 

Hon'ble Mr. S.K.Agarwal, Judicial Member. 

Hon'i:::llE> Mr. A.P.Nagrathi Administrative Member 

ORDER 

PER HON'BLE' MR. S.K.AGARWAL, JUDICIAL MEMBER 

r In this Odginal Application filed under Section 19 of 

the Administrative Tribunals Act I . the applicants pray for the 
/ 

reliefs:-. / following 

k~ 
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·.set-aside 

21.5.1999 (Ann.Al).' 

the. ·impugned order dat.ed 

to direct the respondents to pay the applicants regular 

salary· of the post· of Floor. Manager froro the date 'when 

the 'W9rk of tne said post was assigned to the applicants 

.,, with interest • 

to- direct the reeponde~ts to give promotion to the .. 
· appl kants t0 the 'rost of Flcor Manager. 

'Ihe respondents have .fiiea reply ~o this application and 

stated that applicants were ~rely attending the' routine dutiee of 

,,,. __ Floor Manager in .addition. toi their bas-ic duties of Floor Ass.istant. 

'Iherefore I' applicants are not ent l tled' tO the Solary On' the' p::!St Of 

Floor Manager. For promotion, i~ is stated jn the reply that case of 

the !applicants. will be considered according t,0 their s,eniority. and 
'\ 

availability of vacancies. 

3. I . . It 

repr
1

esentat ion fer redressal of their gr:ievance. to the ,competent 

appears that applicants have not · filed .any 

I 
auttjor:ity before filing this OA. 

I . 
I 

! 

4. I . 'Ihe' learned counsel for the applica~t submits that this 

OA may be disposed of at this stage by giv:ing .suitable directions. to 

the respondents to decide/d:ispose of the representa,tfon, if filed by. 

the applicants/ by a reasoned and speaking order. -

In view of the submiss:ions· made before us, we 9irect the 
. J 6 ' 

respondents to decide/dispose of the representations, .if filed by the 
. . ' . . 

appHc~mts wi.1;.hin the. periqd of one months from the date· of passi~g of 

i J 
thif: order.. 'Ihe r:epresent'ati ons shall be · aecided/disposed of by a 

- I . ·. - . I 
rea,scned, and speakin9 ·.order considering· the grievance of the 

- I , ~ h ~ . apP:licants reasonably and sympathetica1ly within three months from the 

~tr .. 
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date of receipt of representations. The 9pplica,n~s.s~all be at.liber~y 

t9 approach the proper forum,., ff so advised,. in. case ·they feel 
! 

ago/ieved by the· decision of ~uch represent at ions,. 

6. With the. above. directions, this. o~ is· disposed of ·with 

no order as to costs. · 

(A .P .NAGRATH ): 

Adm. Member 
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. (S.K.AGARW~L). · : 

Judl. Member 
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